
FIR No.85/2020 
PS : Bhajan Pura 
U/s. 147/148/149/380 IPC 
State Vs. Jitender 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. C.M. Bharadwaj, Ld. Legal Aid Counsel for applicant. 

   

 This is an application moved on behalf of applicant u/s. 173 (8) Cr.P.C. 

 Part arguments heard on the application.  

 Issue notice to IO to remain connected through Cisco Webex in the 

proceedings on the next date.   

Put up with charge sheet for further arguments on date fixed i.e. 

07.09.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020   

  



FIR No.64/2020 
PS : Dayal Pur 
U/s. 147/148/149/436 IPC 
State Vs. Sumit Kumar  
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Salim Malik, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for directions to 

IO/SHO. 

 Status report filed.  Copy supplied to Ld. Counsel through What’s App. 

 Ld. Counsel submits that he is satisfied with the report filed by the IO 

and present application may be disposed of. 

 In view of the submission of Ld. Counsel, application stands disposed 

of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     

  



FIR No.100/2020 
PS : Khajuri Khas 
U/s. 147/148/149/427/435/353/379/34 IPC 
State Vs. Sonu @ Butler 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Durgesh, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for providing CDR 

of mobile number 9319490997. 

 A request has been received from the IO seeking time to obtain CDR as 

letter sent by him has not been received in the concerned Department.   

 Accordingly, put up for reply on 31.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     

 

  



FIR No.141/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/411 IPC 
State Vs. Mukesh 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

It has been submitted on behalf of applicant/accused that on the date 

of communal riots, applicant had gone to his job and he has been falsely 

implicated in this case.  It is further submitted that there is delay in lodging 

the present FIR.  It is further submitted that co-accused persons namely Sonu 

and Shyam Patel have already been granted bail.  It is further submitted that 

there is no CCTV footage with regard to involvement of applicant/accused.  It 

is further submitted that present FIR has been lodged on the basis of 

probability and suspicion which is not sustainable in law.  It is further 

submitted that nothing has been recovered from possession of 

applicant/accused. It is further submitted that applicant/accused is ready to 

join the investigation, if any.  It is prayed that applicant/accused may be 

admitted to bail. 

Ld. SPP for State has opposed the bail application stating that on 

25.02.2020 applicant being a member of unlawful assembly, was actively 

involved in chanting slogans, looting, vandalising and arsoning of shops and 

houses including the shop of complainant and belongings of complainant 

 

 



-: 2 :- 

 were also looted.  It is further submitted that applicant/accused was 

identified by beat constables Yogesh and Bhagirath.  It is prayed that the bail 

application may be dismissed. 

 I have considered the submission of Ld. Counsel for 

applicant/accused as well as Ld. SPP for State. 

 In the instant case, two accused persons have already been granted 

bail.  There is nothing on record i.e. CCTV footage or any video recording to 

show the presence of applicant on the spot. Applicant/accused is in JC since 

17.04.2020. Considering the facts and circumstances and submissions made 

particularly the fact that two co-accused Sonu and Shyam Patel are already 

on bail, applicant is  also admitted  to bail   on   furnishing  personal  bond 

in the sum of Rs. 20,000/- with one surety in the like amount subject to the 

condition that he shall join the investigation with the IO as and when 

required; that he shall not tamper with evidence or influence any witness in 

any manner whatsoever;  he would maintain peace and harmony in his society 

and that he shall appear before the Court on each and every date of hearing 

to attend the proceedings in accordance with the terms of bail bond which 

would be executed by him.  Application stands disposed of accordingly. 

 This order be uploaded on the website of Delhi District Courts. 

 
(Purshotam Pathak) 

Chief Metropolitan Magistrate 
  North-East : Delhi 
      25.08.2020     

  



FIR No.144/2020 
PS : Bhajan Pura 
U/s. 147/148/149/427/457/380/411 IPC 
State Vs. Mukesh 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

It has been submitted on behalf of applicant/accused that on the date 

of communal riots, applicant had gone to his job and he has been falsely 

implicated in this case.  It is further submitted that there is delay in lodging 

the present FIR.  It is further submitted that co-accused persons namely Sonu 

and Shyam Patel have already been granted bail.  It is further submitted that 

there is no CCTV footage with regard to involvement of applicant/accused.  It 

is further submitted that present FIR has been lodged on the basis of 

probability and suspicion which is not sustainable in law.  It is further 

submitted that nothing has been recovered from possession of 

applicant/accused.  It is further submitted that applicant/accused is ready 

to join the investigation, if any.  It is prayed that applicant/accused may be 

admitted to bail. 

Ld. SPP for State has opposed the bail application stating that on 

24/25.02.2020 applicant being a member of unlawful assembly, was actively 

involved in chanting slogans, looting, assaulting, vandalising and arsoning of 

shops and houses including the cosmetic shop of complainant.  It is further  
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submitted that applicant/accused was identified by beat constables Yogesh 

and Bhagirath.  It is prayed that the bail application may be dismissed. 

 I have considered the submission of Ld. Counsel for 

applicant/accused as well as Ld. SPP for State. 

 In the instant case, two accused persons have already been granted 

bail.  There is nothing on record i.e. CCTV footage or any video recording to 

show the presence of applicant on the spot. Applicant/accused is in JC since 

17.04.2020. Considering the facts and circumstances and submissions made 

particularly the fact that two co-accused Sonu and Shyam Patel are already 

on bail, applicant is  also admitted  to bail   on   furnishing  personal  bond 

in the sum of Rs. 20,000/- with one surety in the like amount subject to the 

condition that he shall join the investigation with the IO as and when 

required; that he shall not tamper with evidence or influence any witness in 

any manner whatsoever;  he would maintain peace and harmony in his society 

and that he shall appear before the Court on each and every date of hearing 

to attend the proceedings in accordance with the terms of bail bond which 

would be executed by him.  Application stands disposed of accordingly. 

 This order be uploaded on the website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     
 

  



FIR No.136/2020 
PS : Bhajan Pura 
U/s. 147/148/149/427/457/380 IPC 
State Vs. Mukesh 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It has been submitted on behalf of applicant/accused that on the date 

of communal riots, applicant had gone to his job and he has been falsely 

implicated in this case.  It is further submitted that there is delay in lodging 

the present FIR.  It is further submitted that co-accused persons namely Sonu 

and Shyam Patel have already been granted bail.  It is further submitted that 

there is no CCTV footage with regard to involvement of applicant/accused.  It 

is further submitted that present FIR has been lodged on the basis of 

probability and suspicion which is not sustainable in law.  It is further 

submitted that nothing has been recovered from possession of 

applicant/accused. It is further submitted that applicant/accused is ready to 

join the investigation, if any.  It is prayed that applicant/accused may be 

admitted to bail. 

Ld. SPP for State has opposed the bail application stating that on 

25.02.2020 applicant being a member of unlawful assembly, was actively 

involved in chanting slogans, looting, assaulting, vandalising and arsoning of  
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shops and houses including the hosiery shop of complainant.  It is further 

submitted that applicant/accused was identified by beat constables Yogesh 

and Bhagirath.  It is prayed that the bail application may be dismissed. 

 I have considered the submission of Ld. Counsel for 

applicant/accused as well as Ld. SPP for State. 

 In the instant case, two accused persons have already been granted 

bail.  There is nothing on record i.e. CCTV footage or any video recording to 

show the presence of applicant on the spot. Applicant/accused is in JC since 

17.04.2020. Considering the facts and circumstances and submissions made 

particularly the fact that two co-accused Sonu and Shyam Patel are already 

on bail, applicant is also admitted  to bail   on   furnishing  personal  bond in 

the sum of Rs. 20,000/- with one surety in the like amount subject to the 

condition that he shall join the investigation with the IO as and when 

required; that he shall not tamper with evidence or influence any witness in 

any manner whatsoever;  he would maintain peace and harmony in his society 

and that he shall appear before the Court on each and every date of hearing 

to attend the proceedings in accordance with the terms of bail bond which 

would be executed by him.  Application stands disposed of accordingly. 

 This order be uploaded on the website of Delhi District Courts. 

  

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     

  



FIR No.182/2020 
PS : Bhajan Pura 
U/s. 147/148/149/323/427/454/455/457/380/411 IPC 
State Vs. Mukesh 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

It has been submitted on behalf of applicant/accused that on the date 

of communal riots, applicant had gone to his job and he has been falsely 

implicated in this case.  It is further submitted that there is delay in lodging 

the present FIR.  It is further submitted that co-accused persons namely Sonu 

and Shyam Patel have already been granted bail.  It is further submitted that 

there is no CCTV footage with regard to involvement of applicant/accused.  It 

is further submitted that present FIR has been lodged on the basis of 

probability and suspicion which is not sustainable in law.  It is further 

submitted that nothing has been recovered from possession of 

applicant/accused. It is further submitted that applicant/accused is ready to 

join the investigation, if any.  It is prayed that applicant/accused may be 

admitted to bail.   

Ld. SPP for State has opposed the bail application stating that on 

25.02.2020 applicant being a member of unlawful assembly, was actively 

involved in chanting slogans, looting, assaulting, vandalising and arsoning of 

shops and houses including belongings of complainant i.e. mobile phone,  
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ATM cards and cash of Rs.20,000/- were stolen from his shop.  It is further 

submitted that applicant/accused was identified by beat constables Yogesh.  

It is prayed that the bail application may be dismissed. 

 I have considered the submission of Ld. Counsel for 

applicant/accused as well as Ld. SPP for State. 

 In the instant case, two accused persons have already been granted 

bail.  There is nothing on record i.e. CCTV footage or any video recording to 

show the presence of applicant on the spot. Applicant/accused is in JC since 

17.04.2020. Considering the facts and circumstances and submissions made 

particularly the fact that two co-accused Sonu and Shyam Patel are already 

on bail, applicant is  also admitted  to bail   on   furnishing  personal  bond 

in the sum of Rs. 20,000/- with one surety in the like amount subject to the 

condition that he shall join the investigation with the IO as and when 

required; that he shall not tamper with evidence or influence any witness in 

any manner whatsoever;  he would maintain peace and harmony in his society 

and that he shall appear before the Court on each and every date of hearing 

to attend the proceedings in accordance with the terms of bail bond which 

would be executed by him.  Application stands disposed of accordingly. 

 This order be uploaded on the website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     
 

 

  



FIR No.121/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/435/436 IPC 
State Vs. Mukesh 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

It has been submitted on behalf of applicant/accused that on the date 

of communal riots, applicant had gone to his job and he has been falsely 

implicated in this case.  It is further submitted that there is delay in lodging 

the present FIR.  It is further submitted that co-accused persons namely Sonu 

and Shyam Patel have already been granted bail.  It is further submitted that 

there is no CCTV footage with regard to involvement of applicant/accused.  It 

is further submitted that present FIR has been lodged on the basis of 

probability and suspicion which is not sustainable in law.  It is further 

submitted that nothing has been recovered from possession of 

applicant/accused. He is no required for investigation purpose.  It is further 

submitted that applicant/accused is ready to join the investigation, if any.  It 

is prayed that applicant/accused may be admitted to bail. 

Ld. SPP for State has opposed the bail application stating that on 

25.02.2020 applicant being a member of unlawful assembly, was actively 

involved in chanting slogans, looting, vandalising and arsoning of shops and 

houses including the shop of complainant and precious articles were looted  
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from his shop.  It is further submitted that applicant/accused was identified 

by beat constables Yogesh and Bhagirath.  It is prayed that the bail 

application may be dismissed. 

 I have considered the submission of Ld. Counsel for 

applicant/accused as well as Ld. SPP for State. 

 In the instant case, allegations against the applicant/accused are 

not only of joining of unlawful assembly, theft and ransacking of houses and 

shops but also of burning of shops and houses which attracts Section 436 

IPC.  The offence u/s. 436 IPC is exclusively triable by the Court of Sessions. 

As a matter of judicial discipline, I am not inclined to grant bail to 

applicant/accused Mukesh.  Accordingly application is dismissed 

 This order be uploaded on the website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     

  



FIR No.101/2020 
PS : Khajuri Khas 
U/s. 109/147/148/149/436 IPC 
State Vs.  Tahir Hussain 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Akash, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for directions to 

concerned DCP/IO to ensure order for unfreezing of Bank transactions and 

unblocking account. 

 Reply to the application not received.  Same be called for 29.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     

 

  



FIR No.66/2020 
PS : Bhajan Pura 
U/s. 147/148/149/307/302 IPC 
State Vs. Naveen Tyagi 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Manoj Chaudhary, Ld. SPP for State. 

  Mr. Manoj Chauhan, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant u/s. 207 Cr.P.C. 

 Reply to the application received. 

 Put up with charge sheet on date fixed i.e. 27.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     

 

  



FIR No.58/2020 
PS : Gokal Puri 
U/s. 147/148/149/380/427 IPC 
State Vs. Unknown 
 
25.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Salim Malik, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for calling status 

report. 

Status report filed.  Copy supplied to Ld. Counsel through What’s App. 

 Ld. Counsel submits that he is satisfied with the report filed by the IO 

and present application may be disposed of. 

 In view of the submission of Ld. Counsel, application stands disposed 

of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      25.08.2020     
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